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 होंगे  भ्रमरा-भारत  रिश्ते  ।  इसलिए  बाप

 हमें  इसको  उठाने  दीजिये  n  बाद  में  श्राप  जो
 सिर्फ़  करना  चाहेंगे  उसको  हम  मानोगे  !

 Mr.  Speaker:  I  have  allowed  a  dis-
 cussion  on  this  under  rule  193,  There-
 fore,  it  can  be  taken  up  some  time
 later.  I  shall  fix  some  time  for  it.

 oft  |  लिये  :  93  मे  कोई  सजदे-
 द्वि  मोशन  नहीं  जाता  है।  184  में
 लीजिये  ।  हम  इसके  लिये  तैयार  हैं  i

 Mr.  Speaker:  I  have  allowed  it
 under  rule  193.

 मिजाज  फर्ेहेस  (बम्बई  दक्षिण)  :

 इसी  मसले  पर  मेरा  एक  व्यवस्था  का  प्रश्न

 है।  आपने  भ्र भी  ऐसी  बात  कहो  है  कि  भ्रमर
 विशेषाधिकार  का  कोई  भी  मसला  पेश  किया
 जाता  है  और  उस  पर  बाप  सपनों  मजूरी  नही
 देते  हैं  तो  उसके  बारे  में  आपके  कक्ष  मे  जाकर
 विचार  विनिमय  किया  जाना  चाहिये  ।
 अध्यक्ष  महोदय,  मैंने  तो  आपके  सामने

 Some  hon.  Members  rose—
 Mr.  Speaker:  Order,  order.  4  would

 request  all  hon.  Members  to  resume
 their  seats.  Now,  Papers  to  be  Laid
 on  the  Table,
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 PAPERS  LAID  ON  THE  TABLE

 Notiwicarion  oF  THE  Mrnes  AND
 (Reeu.aTIon)  AND

 DEVELOPMENT,  Act,  Erc.

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  I  beg

 to  lay  on  the  Table:—
 (1)  A  copy  of  Notification  No.

 GSR  24  published  in
 Gazette  of  India  dated  the
 28th  January,  1967,  under
 sub-section  (l)  of  section  28
 of  the  Mines  and  Minerals
 (Regulation  and  Develop-

 ment)  Act  1967,  declaring  salt
 gpetre  to  be  a  minor  mineral.

 Papers  Laid  75586

 (Placed  in  the  Library.  See
 No.  LT-8/87].

 (i)  A  copy  of  the  Annual-
 Report  of  the  Hindustan

 Steel  Limited,  Ranchi,  for
 the  year  ‘1965-68,  along  with
 the  Audited  Accounts  and

 the  comments  of  the  Com-
 Pptroller  ang  Auditor  General
 thereon,  under  sub-section
 (l)  of  section  68795  of  the
 Companies  Act,  1956.
 [Placed  in  the  Library  See
 No  LT-9/67  }

 (i)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  [Placed  in  the
 Library.  SeeNo  LT-9/67.]

 (i)  A  copy  of  the  Annual
 Report  of  the  Nationa]  Coal
 Development  Corporation
 Lumited,  Ranchi,  for  the  year
 1965-66  along  with  the  Audi-
 ted  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,  un-
 der  sub-section  qa  of  sec-
 tion  69A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Corporation.  [Placed  in  the
 labrary  See  No  LT-20/67.]

 (2)

 (3)

 ANNUAL  Report  or  UNIVERSITY  GRANTS
 Commission,  1965-66,

 The  Minister  of  Education  (Dr.
 Trigana  Sen):  I  ‘beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report  of
 the  University  Grants  Commission
 for  the  year  1965-66,  under  section
 i8  of  the  University  Grants  Commis-
 sion  Act,  1956,  [Placed  १४  the  Library.
 See  No.  LT-2/67]

 ham  Sabhag  Singh):  J  beg  to  lay  on
 the  Table  a  copy  of  the  Indian  Tele-
 graph  (Third  Amendment)  Rules,
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 (Dr.  Ram  Subhag  Singh)
 1987,  published  in  Notification  No.
 G.S.R.  3i8  in  Gazette  of  India  dated
 the  llth  March,  1987,  under  sub-
 section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1885.  [Placed  in  the
 Library,  See  No.  LT-22/67.]
 Annvat  Accounts  of  EMmpPLovzns’

 PROVIDENT  FUND  ORGANISATION,
 Avprr  Reporr  etc.

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  I
 deg  to  lay  on  the  Table:—

 qd)  A  copy  of  the  Annual
 Accounts  of  the  Employees’
 Provident  Fund  Organisation,
 along  with  the  Audit  Report
 thereon,  for  the  year  1964-

 65.  [Placed  in  the  Library.
 See  No,  LT-~23/67.]

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (2)  of  section  7  of
 the  Employees’  Provident
 Funds  Act,  952:—

 (i)  The  Employees’  Provi-
 dent  Funds  (Eighteenth
 Amendment)  Scheme,  1968,
 published  in  Notification  No
 GSR.  770  in  Gazette  of
 India  dated  the  26th  Nov-
 ember,  1966.

 (ii)  The  Employees’  Provident
 Funds  (Nineteenth  Amend.
 ment)  Scheme,  ‘1966,  pub-
 lished  in  Notification  No.
 G.S.R.  772  in  Gazette  of
 India  dated  the  26th  Nov-

 ber,  1966.
 (iii)  The  Employees’  Provi-

 dent  Funds  (Twentieth
 Amendment)  Scheme,  ‘1966,
 published  in  notification  No.
 GSR.  858  in  Gazette  of
 India  dated  the  l0th  Dece-
 mber,  1966.

 (iv)  The  Employees’  Provident
 Funds  (Amendment)  Sche~
 me,  ‘1967,  published  in
 Notification  No  G.S.R.  68
 in  Gazette  of  India  datsd
 the  llth  February,  ‘1967.
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 (२)  The  Employses’  Provident
 Funds  (second  Amend-
 ment)  Scheme,  1067,  publi-
 shed  in  Notification  No.
 G.8.R.  67  in  Gazette  of
 India  dated  the  llth  Feb-
 ruary,  967  [Placed  in  the
 Library.  See  No.  LT=24/
 67)

 (3)  A  copy  of  the  Annual  Report
 on  the  working  of  the  Emp-
 loyee’s  Provident  Funds
 Scheme,  952  for  the  year
 ‘1905-66,  [Placed  in  the  Libra~
 ry.  See  No.  LT-25/67].

 (4)  A  copy  of  the  Coal  Mines
 (Second  Amendment)  Regu-
 lations,  1966,  published  in
 Notification  No.  G.S.R.  202

 in  Gazette  of  India  dated  the
 S8lst  December,  1966,  under
 sub-section  (7)  of  section  59
 of  the  Mines  Act,  1952,
 (Placed  in  Library.  See  No.
 No,  LT-26/87.]

 (5)  A  copy  of  the  Report  of  En-
 quiry  on  the  fatal  accident
 in  Borgafall  Iron  Ore  Mine,
 Goa  on  the  2nd  August,  966
 [Placed  in  Library,  See  No.
 LT-27/67.]

 (6)  A  copy  of  the  Delhi  Shops
 and  Establishments  (Amend-
 ment)  Rules,  ‘1966,  published
 in  Notification  No.  ¥.20(7),
 60-Lab.  in  Delhi  Gazette

 dated  the  9th  January,  1967,
 under  sub-section  (38)  of
 section  47  of  the  Delhi
 Shops  and  Establishment  Act,
 ‘1954,  [Placed  in  the  Library.
 See  No.  LT-28/67.]

 INTERNATIONAL  coPpyricHT  (Fist
 AMENDMENT)  ORDER  aND  ANNUAL

 Rerorr  oF  Inpiaw  Mus¥om
 The  Minister  of  State  in  the  Minis-

 try  of  Education  (Prof.  Sher  Singh):  7
 beg  to  lay  on  the  Table:—

 qd)  A  copy  of  the  International
 Copyright  (First  Amend-
 ment)  Order  1967,  published
 in  Notification  No.  S&S  oO
 764  in  Gazette  of  India  dated
 the  8rd  March,  ‘1967,  under


